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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 7" February, 2019,

L. A. BILL No. 18 of 20109.

A BILL FURTHER TO AMEND THE REGISTRATION ACT, 1908 IN ITS
APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
year of the Republic of India as follows:-

1. (1) This Act may be called the Registration (Andhra Pradesh Amendment) Short title,
Act, 2019 extent and
3 i commencement

(2)  Itextend to the whole of the State of Andhra Pradesh.

(3) It shall come into force on such date as the State Government may, by

notification, appoint.
2. In the Registration Act, 1908, (hereinafier referred to as the principal Act), in Amendment of
section 21, after sub-section (4), the following sub-sections shall be added, namely.- & entr;?ﬁgf{’a‘szgf
1908.
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Amendment of
section 32A.

“(5) The immovable properties mentioned in sub-sections (1),(2) and (3) may also be
described by the use of a unique identification number, called Bhudhaar, assigned to such
immovable properties in accordance with the law for the time being in force and as may
be prescribed.

(6) The map or Plan ofa property mentioned in sub-section (4) and in section 22 may be in
the form of a printed copy of such map or plan created in such an electronic or digital format
asmay be prescribed, for defining all the vertices and boundaries of the property”,

3; In the Principal Act, in section 32A, after the existing proviso, the following
proviso shall be added, namely,-

“Provided further that the photographs and fingerprints shall not be required to be
so affixed in respect of any person, whether presenting or executing a document or
signing as a witness in any such document, whose identity has been established
through biometric authentication, in accordance withany law for the time being in
force”.
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STATEMENT OF OBJECTS AND REASONS

The modernization of Land Records has always been given due priority by the
State Government, considering that a great majority of the population is connected
with land, whether for agricultural, housing or industrial purposes. Maintenance of

land records in an accurate, up-to-date manner is essential to provide authentic title
to the immovable properties of the citizens.

BhuSeva project has been taken up to create a single source of truth on land
information and to provide a number of integrated land-related services to the
citizens. Central theme of BhuSeva is an 11-digit unique number, called Bhudhaar,
assigned to each parcel of land and every property. Bhudhaar is proposed to be used

in all land-related transactions, to increase the efficiency, effectiveness and
transparency in land administration.

Section 21 of the Registration Act, 1908 provides that a non-testamentary
document relating to immovable property should contain a description of such
property sufficient to identify the same. Section 22 empowers the State Government
to provide description of houses other than houses in towns and lands by reference
to Government map or Survey. To provide legal status to usage of Bhudhaar in land-

related transactions, it is felt necessary to add sub-sections to Section 21. The
proposed sub-sections to section 21 seeks to provide for:

e description of the immovable property by using the Unique Identification
Number called “Bhudhaar” ;
The above measure will provide more accuracy and authenticity to the
description of the property in the documents with the use of Bhudhaar,

Section 32-A of the Registration Act,1908 mandates the presentation of

photograph and fingerprints of the Presentant in the case of all the documents and
in the case of sale deeds, of the buyers also.
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The proviso proposed to Section 32-A of the Registration Act,1908 intends to
dispense with the requirement of affixing photograph and thumb impression of the
persons whose identity has been established through biometric authentication.

This Bill seeks to give effect to the above decisions.

K.E KRISHNA MURTHY
Deputy Chief Minister
Revenue, Stamps, Registration & Endowments
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MEMORANDUM REGARDING DELEGATED LEGISLATION
=00 RYINY UELEGATED LEGISLATION

Clauses 1(3), 2 and 3 of the Bill authorise the Government to issue
notification in respect of the matters specified therein and generally to carry out the
purposes of the Act. All such notifications issued, which are intended to cover
matters mostly of procedural in nature are to be laid on the table of the both Houses

of the State Legislature and will be subject to any modifications made by the
Legislature.

The above provision of the Bill regarding delegated legislation is thus of
normal type and mainly intended to cover matters of procedure.

K.E KRISHNA MURTHY
Deputy Chief Minister
Revenue, Stamps & Registration, Endowments
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
o ===y UL JHE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Registration (Andhra Pradesh Amendment) Bill, 2019 after it is passed by
both the Houses of the State Legislature, may be reserved by the Governor for

consideration and assent of the President under Article 254 (2) of the Constitution of
India.

K.E KRISHNA MURTHY
Deputy Chief Minister
Revenue, Stamps, Registration & Endowments

M. VIJAYA RAJU,
Secretary to State Legislature (I/c).
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